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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE SIXTH DAY OF APRIL
TWO THOUSANO AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUST]CE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSNCE G.M. MOHIUDDIN

t.A. os.1 and2of20 and No
IN

WRIT PETIrroN ilO: ra3 1 oF 2024

Between:

...PETITIONER

AND

...RESPONDENTS

.A. NO:1 OF 26
151 CPC Praying that in the

of the Petition, the High @urt

(epresentation of the IASR No'

etse ttre Petitkrner would suffer

serious loss and hardshiP'

M/s. Sri Laxmi Chemica ls, 22-5-278 ' Kalikaman' Gulzarhouz' Hyderabad'

Telangana - 500002. n"p. ov--n. itoprietor, Sri' Rajgopal Porwal' S/o' Late'

R;;kilr; Porwal' Aged about 64 years Telangana State'

1. The Deputy Commissioner (State Tax-6)' Omq" 9l9t Comm'rssioner of State

Tax, Enforcement wing' ili'ng"n' State' Hyderabad'

2. The Special Commissioner of State Tax' Enforcement Wing' Hyderabad '

3. State of Telangana' n"p uv its Principal S3cretaw' Revenue (CT)

Department' Secretanat ii'iio'"d' saitaoaa' Hyderabad' Telangana'

4. Union of rndia, *"pr"."noo uv its secretary, Ministry of Finance' 41h Floor'

" 
X^iV.i"n' an;tt'i Btt'*"n' New Delhi - 110001'

Petition under Section 5 of Limitation Act r/w

circumstances stated in the affidavit filed in support

may Oe pteaseO to condone the delay of 365 days in

1o835t2o25and direct the registry to number the WP

{



T

l.A. NO: 2 O 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to dispense

with in Filing of the certified copy / document of the order passed in W.P. No.

3213112024 else the Petitioner would be put to severe loss and hardship.

Petition under Section '1'14 R/w Order XLVII rules 1 & 2 of CPC praying that in

the circumstances stated in the affidavit filed in suppo( of the petition, the High Court

may be pleased to review and recall the order dt. O2-O1-2O25 passed in Wp No.

32131 of 2024 decide the writ petition on merits, pending disposal of the writ petition.

SD/.P .PONNA KRISHNA
TANT REGISTRAR//TRUE COPY//

SECflON OFF'CER

Counsel for the Petitioner: SRI M.V.J.K.KUMAR
Counsel forthe Respondent No.1 to 3: SRI K.SAI AKARSH, AGp, REp.

SRI SWAROOP OORILLA,
GP FOR STATE TAX

counsel for the Respondent No.4: sRr puLrMAMlDr SHASHTDHAR REDDY,
SC FOR CENTRAL GOVT.

The Court made the following: ORDER

Mr. M.V.J.K.Kumar,_ learned counsel appears for the review petitioner.
Mr' K'Sai Akarsh, rearned Assistant Government preader representingMr. Swaroop Oorilla, learned Government pleader for State Tax, appears forrespondent Nos.1 to 3.
List the mafter along with l.A.No.1 of 2O2S and Review l.A.No.4 of 2025 inW.P.No.35628 of 2024.
Meanwhile, learned Assistant Government preader for state Tax sha,obtain instructions.
ln the meantime, no coercive steps be taken against the petitionerpursuant to the garnishee notice dated 24.03.2026.

To,

1

ifi 'd,,JjJ*:Tff;,;T:ffi lg;:t ne Special Commissioner of State Tax,

l ?Xf"".r1j?" 
commissioner or state

Enforcement Wing, Hyderabad.

2

Rev. 1.A. NO: 3 OF 2026



3. The Principal Secretary, Revenue (CT) Department, Secretariat Building,
Saifabad, Hyderabad, Telangana, State of Telangana.

4. The Secretary, Ministry of Finance, 41h Floor, A-Wing, Shastri Bhawan, New
Delhi, Union of lndia - 110001.

5. The Section fficer, Writ Posting Section, High Court for the State of
Telangana at Hyderabad.

6. The Section Officer, Writ Non Service Section, High Court for the State of
Telangana at Hyderabad.

7. One CC to SRI M.V.J.K.KUMAR, Advocate [OPUCI

8. One CC to SRI PULIMAMIDI SHASHIDHAR REODY, SC FOR CENTRAL
GOW. [OPUC]

9. Two CCs to SRI SWAROOP OORILLA, GP FOR STATE TAX, High Court for
the State of Telangana at Hyderabad [OUT]

10.Two CD Copies
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HIGH COURT

DATED: 0610412026

LIST ALONG W|TH LA.No.'l of 2025 &
Rev.l.A.No.4 ol 2025 in W.P.No.35628 ol 2024

COMMON ORDER

l.A.Nos.l &2 o12026 and REV.|.A.No.3 of 2026
IN
WP.No.32131 of 2024

DIRECTION
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